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2 OA 82/2018
ORAL ORDER
(Pronounced by Hon'ble Mr. R. Ramanujam, Member(A))
Heard. The applicant has filed this OA under section 19 of the

Administrative Tribunals Act, 1985 seeking the following reliefs:

“a.  To direct the respondent to consider representation dated 10.12.2015.
The case of the applicant is a eligible for getting 50 % of the service put up as
temporary status contingent is has been taken on Account as service put in the
regularized grade for the purpose of granting benefits under MACP scheme
(Modified assured career progression scheme).

b. To pass order or such further order that may be fit and proper under the
circumstances of the case and thus render justice.”

2. Learned counsel for the applicant would draw attention to Annexure
A-1 representation submitted by the applicant to the competent authority
dated 10.12.2015 requesting to count 50 percent of service in the grade of
TS Contingent and submit that the said representation had not yet been
disposed of. Accordingly, the applicant would be satisfied if the
respondents are directed to consider the representation and pass a reasoned
and speaking order within a time limit to be stipulated by this Tribunal.

3. Keeping in view the limited prayer, the respondent authorities are
directed to consider Annexure A-1 representation dated 10.12.2015 of the
applicant and pass a speaking order within a period of six weeks from the
date of receipt of a copy of this order.

4.  OAIis disposed of with the above direction.



